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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. No. 622 of 2024 

IN THE MATTER OF: 

Varun Gulati          …Applicant 

Versus 

State of Haryana & Ors.    …Respondents 

SHORT REPLY ON BEHALF OF THE RESPONDENT NO. 91- 
M/S AMOGH PHARMACEUTICALS 

MOST RESPECTFULLY SHOWETH: 

1. That the present Reply is being filed on behalf of Respondent No. 91-

M/s Amogh Pharmaceuticals in the above-captioned original

application pending before this Hon’ble Tribunal. At the very outset,

it is most respectfully submitted that the filing of this Reply shall not,

in any manner, be construed as acquiescence by the answering

respondents to their impleadment in the present proceedings. On the

contrary, this Reply is being submitted to demonstrate that no cause

of action exists against the answering respondents and, therefore, they

ought to be discharged from the present case as improperly impleaded

parties.

2. That the present reply is being submitted on behalf of the industries

that have been impleaded as Respondents in the above-captioned

matter despite being fully compliant with the environmental laws,

regulations, and standards as prescribed under the Water (Prevention

and Control of Pollution) Act, 1974 and the Air (Prevention and

Control of Pollution) Act, 1981.
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3. That the Joint Committee Report annexed as Annexure 4 categorically

marks the above industries as 'Compliant', indicating full adherence

to environmental norms, proper operation of their respective Primary

Effluent Treatment Plants (PETPs), and non-involvement in any

unauthorized discharge or groundwater extraction violations.

4. That the impleadment of compliant industries in the present matter is

arbitrary, as there exists no cause of action against them. The Hon'ble

Supreme Court and various High Courts have repeatedly held that a

party that has not committed any wrong ought not to be unnecessarily

impleaded in a proceeding, as it leads to an unwarranted burden on

the judicial system and prejudices the rights of the parties involved.

5. That the National Green Tribunal is governed by the provisions of the

Code of Civil Procedure (CPC). Order VII Rule 11 of the CPC

explicitly states that a suit or plaint may be rejected if it fails to

disclose a cause of action against a specific defendant. In the present

case, there is no specific cause of action against the compliant

industries, and their impleadment in these proceedings is without

basis.

6. That the Hon'ble Tribunal’s Order dated 08.01.2025 makes general

observations regarding environmental issues in the Barhi Industrial

Area; however, these observations do not apply to the compliant

industries. Thus, including these industries as parties in the present

proceedings is not justified and would lead to unnecessary litigation

burdens.
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